(o) how many PSls are af present operational and out of which how many companies are

profit/loes-making and number of such PSUs that cannot be revived and in which net worth is zero?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.8. PALANIMANICKAM): (a)
The Government is following consistent policy on diginvestment. The palicy of the Government is to
develop people-ownership of public sector undertakings while ensuring that Government equity does

not fall below £1%% and that Government retains the management contral of the company.

()] It is not feasible to estimate the realization as the same would depend on various factors
such as the percentage of equity to be disinvested, the prevalent market conditions, the time of

actual disimvestment etc.

et As per Public Enterprises Survey 2007-08, as on 31.3.2008 214 Central Public Sector
Enterprises are in aperation and out of this 160 earned profits, 53 incurred losses and 55 had negative

netwarth.
Mors accessibility to banks for minoritiss
2631, SHRISABIR AL Will the Minister of FINANCE be pleased to state:
(a) whether Government propoges to make the barks more gaoccessible to the minarities; and
(b)  ifeo, whatare the details of the Plan?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENAY: (&)
and (b)) In arder to strengthen credit flow to the Minority Commurities, the Scheduled Commercial

Barks including PSBs have been advised by the Reserve Bank of India, mter-ala, the following:

)] To set up a Spedal Cell to be headed by a Deputy General Manager/ Assistant General

Marager or any other similar rank who should function as & Nodal Officer’;

(i The Lead Bank in each of the Minarity Concentration Districts should have an officer to

exclusively look after the problems regarding the credit flow to minority communities;

(i) The convener banks of the District Corsultative Committess (DCCe) and the State Level
Barkers Committees (SLBCs) should ensure that steps are taken to facilitate the flow of credit to the

minority communities and the progress made in this regard is reviewed regularly at their mestings;

(i) The Lead Banks functioning in the identified districts should organize Entrepreneur
Development Programmes so that the members of the minarity communities in these areas are

erabled to derive the benefit of various programmes being financed by the banks.

In addition to above the Government has advised the PSBs, /nter-afia, the following.
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«  Tostep up their lending to Minority Commurnities to 15%% of their Priority Sectar Lending by the
end of 2009-2010.

«  Toopen branches in identified Minority Concentration Districts/areas;

+  To organize awareness campaigns in Districts/Towns/Blocks having substantial  minority
population and to crganize publicity campaign of their loan products through print and electronic

media and religious festivals;
+  Tomonitor digposal of loan applications from Minority Communities.
Borrowings from forsign funding agencies
2632.  SHRIAMBETH RAJAN: Will the Minister of FINANCE be pleased testate:

(a) whether it iz a fact that Government takes external borrowings for specific projects from

agencies like YWorld Bank, Asian Development Bank etc.;

(=D} if so, the details of such borrowings and the amount received, alongwith name of
agency, details of projects and date of receipt;

(o) whether such amount has been gpent on the gpecific project in time bound manner; and

() it so, the details of target expenditure and actual expenditure, year-wise and project -

wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENAY: (&)
and (b) Yes Sir. The agency-wise and project-wise details of external borrowings from World Barik,
Asian Develapment Bank and other foreign funding agencies during the last three years from 2006-
2007 to 2008-2009 are given at Annexure [ See Appendix 217 Arnexure No. 18]

(o) and (d) The project-wise details of target expenditure and actual expenditure during the last
three years from 2006-2007 to 2008-2009 are given at Annexure [ See Appendix 217 Annexure No.
1]

Autonomy for the Intsrnal Audit Wing of the Income Tax Department
2633, DR. K. MALAISANMY: Will the Minister of FINANCE be pleased to state:

(&) whether it is a fact that the Internal Audit Wing which is under the administrative control
of the Income Tax Department cannot afford to be free, fair and independent in ralsing audit
objections against its own department ; and

(=) whether it will not be just and necessary to make the Internal Audit Wing autcnomous
and independent by drafting the Internal Audit Wing personnel from the office of Accountant General
and other sources instead of the Income Tax Department 7

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI 8. 8. PALANIMANICKAM):
(20 It is not correct to say that the Internal Audit Wing cannct afford to be free, fair and independent
in raigsing audit chjections against its own department. During the period 01-06-2007 ta 31-03-2009,
2,31,024 cases have been audited by the Internal Audit Wing and raised 32,235 objections involving
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